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Guards punished. for refusal 
to travel in Defective 

Break Vans 

1or76. SHRI DAYA RAM 
SHAKYA : Will t.he Minister 
of RAILWAYS be pleac;ed to 
state : 

(a) whether it is a fac;.t that there 
is a c'ircular No. 77/M(N)/951 /14 
dated 3rd May, 1980 of the Railway 
Board for paying attention towards 
the deficiencies of doors, seats and 
windows of brake-vans a'i travelling 
by defective brake-van become 
unsafe; 

(b) If so, whether any guards, 
for complaining for defective and 
removed seat, e'"c. and refusing to 
travel in brake-van without seat 
have been punished in Allahabad 
Division in Northern Railway in 
1980 ; and 

( c) if so, how many and the 
rea11ons thereof ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF RAILWAYS 
AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI MALLIKARJUN): (a) Ye 

(b) and (c); Guard Shri P.C. 
Kathia refused to work on a goods 
train even though there was no 
complaint of defective and removed 
seat. His complaint was that window 
shutters and the door of brake-van 
were defectivo/dcficient which di :I not 
make brake-van unsafe but 
only slightly inconvenient. He 
also did not permit other guards to 
work on the train which caused detcn· 
tion to train. He ha~ therefore been 
chargesheeted for disobedience and 
obstructing persons from discharge 
of their duty. But no punishment 
hac:i be~n impo3ed so far. 




